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Ak 	 Or*er dated 22.l82 

None appeared on behaj.f of the applicant 

A/'ft 4'  9 
nor the applicant in person was present when the 

matter was called. Thoire has en n* reuest madef 

on behlf of the applicant's counsel seeking 

an adjournment. Earlier on several occasions 

also neIther the learned counsel for the 

applicant was present nor the applicant in person 

Iowever, Shri AaK.i9se, iearned Senior standing 

counsel was all along present. 

D 

i*ard Shri use and with his aiI an 

assistance perused the records. 

This Original Application has been 

filed by one Smt.Siltharani Ihapatra, wife of,  

late Chitrasena Mohapatra, who retired as a 

serving armed force personnel, wa' back in the 

year 1968 • Through this application the a1 Icant 

has claimed family pension consequent upon 

death of her husband. The husband of the 

applicant was in receipt of pension as a retired 

armed force personnel. In the circunstarices it 

is d.bbtful whether this Tribunal can entertain 

and adjuttcite upon the matters of this nature. 

This pøint has also ben }ruht out by the 

Respondents by filing their counter on 7.3.23. 

Viewed from this angle, I mm of the opinion 

that this Tribunal lacks jurisdiction to 

adjudicate the grievance as raised by the 

applicant in the instant O.A. inasmuch as her 

husboM late Chitrasena Mohapatra being a 

member of the armed force (Ex..Nai k) was in 

receipt of pension from military service and 

that the members of Armed forces are not 
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eaj*b,1e to the jurjsjjctjon of this Trilamnal 

in view of Sectj. 2(a) of A.T.Act, 1985. 

For the reasons discusseô abve, 

this OA,  is rejectee 1ejnj not maintiin1e. 

No costs. 	 /7 


